IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

 ITEM No. 117
- {(¥B)-94S{PR)/ 2020
I THE MATTER OF:

State Bank of India Apiticant/Fatitioner
Vs ' ,
Nazuk .Jahan e . Res ndeant.

Order under Section 95 of Insolvency & Bankruptcy Code, 2016,

Order delivered on 06.01.2021

CORAM:
SH. B.S.V. PRAKASH KUMAR
HON’BLE ACTG. PRESIDENT

SH. HEMANT KUMAR SARANGI

HON’BLE MEMBER (TECHNICAL) ¥

PRESENT: S

For the Respondent : Mr. Sh. Hasmat Nabi and Puneet Pankaj, Advs.

For the RP ; Mr. Abhishek Anand, Mr. Kunal Godhwani, Advs.
ORDER.

If i an application moved by the Resclution. Professional on
editor ehalf for appointment of H) An 11 _}f“,l..\..,-'.l.'g.'fr.?,?.-f,.v’ SR
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arder has alre, 1’1y b(,en passed h‘rld"‘" Sec +10r. 9 5.0f the -’.‘ fi\,
. Upent having found that this RF is ¢ ontinuiing o« the iolis of

IBBI as on date, we hereby direct that RP shall subn: 11’r h1 report
within 10 days of his appointment as stated u/s 99 of the Cecde.
Accordingly, this (IB)-949(PB)/2020 is hereby allowed.
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